159  Musage from R S.

(i) Memo No. 2890/T2/72-73 Pyhii-
shad in Andhra Pradesh Gazetie
dated tha 29th Jaouary, 1978
miking certain amendment o
tha Aadhra Pradesh Bxcise (Lease
of Right to Sell Liquor in Retail)
Rules, 1969,

[Placed in Library. See b{o. LT-4956/73.}

SUMMARY OF BUDGET ESTIMATES FOR REVE-
NUB AND EXPENDITURE OF AIR INDIA AND
INDIAN AwLiNgs POR 1973-T4 AND SUMMARY
OF ACTUALS 1971-72, BUDGET ESHIMATES
AND REvisED EgTimaTes, 1972-73 ap Bup-
GBT EsTivares pOrR 1973-74 oF AIR-INDIA
AND INDIAN AIRLINES

THE MINISTER OF TOURISM AND

CIVIL*AYIATION (DR. KARAN SINGH):
On behalf of Dr. (Smt.) Sarojint Mahushi, T
beg to lay on the Table a copy each of the
followng p12:-s (Hind: and Enghsh ver-
sions) under sub-rule (5) of rule 3 of the
Air Corpoiations Rules, 1954 ;—

(1) Summary of Budget Estimates for
Revenue and Expenditure of Air
India for the year 1973.74.

(2) Summary of Actuals for the year
1971-72, Budget Estimates and Re-
vised Estimates for the year 1972.73
and Budget Estimates for the year
1973-74 of Air India.

(3) Summary of Budget Estimates for
Revenus and Expenditure of the Indian
Airlines for the year 1973-74,

(4) Summary of Actuals for the yeéar
1971-72, Budget Estimates and Re-
vised Estimates for the year 1972-73
and Budget Estimates for the year
1973-74 of Indian Aurlines.

[Placed in Libra-y. See No. LT-4957/73)

12.02 bws.
MESSAGE FROM RAJYA SABHA
SECRETARY : Sur, [ have to report
the following m:ssage received from the
Secretary of Rajya Sabha :—

“In accordance with the provisions of
sub-rule (6) of rule 186 of the Rules of
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state that this House has no recormen-
dations to make o the Lok Sabha in
vegard to the szid BiL"

12.03 hes.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH) : With .your permission, Sir,
1 rise to announce that Government Busi-
ness 1n this House during the week cormmen-
cing 7th May, 1973, will consist of :—

(1) Consideration of any item of Govern-
ment Business carried over from to-
day’s Order Paper.

(2) Discussion on the Resolution regar-
ding Reports of the Railway Conven-
tion Committee.

(3) Discussion on the Resolution regar-
ding constitution of a new Railway
Convention Committes.

(4) Consideration and passing of :
(8) The North-Eastern Hill Univer-

sty Bill, 1973

(b) The Constitution (Thirty-first
Amendment) Bill, 1973 on 8th
May, 1974

(¢) The Code of Crinunal Procedure
Bill, 1972, as passed by Rajva
Sabha,
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